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CENfRt\L ADMINISTRnTIVE TRIBUNAL 

ALIAl-hBAD BENCH 
ALIJ\1-hBt\D. 

Allaha bad this the ll day of December 

Origina l apo lication No. 270 of 1995. 

Hon'ble Dr. R.K. Saxena, JM 
Hon'ble Mr. D.S. Baweja, AM 

The General Manager, Sistern Railway, 
17 Netaji Subhas h Road, Galc•Jt t a, 
Benga 1. 

2. The Di vis i o na 1 Railway tiil na ger, 
Eastern R~ilway, Mug ha lsarai, Dist. 
Va r anasi. 

3. The Senior Divisio nal Accounts Office r, 
Va r anas i. 

4. The Di visiona l Accounts Of f icer, 
Eastern Railway, Mughalsarai, Dist. 
va r c nasi. 

1996. 

• •••• Applica nts . 

C/A Sri Amit Sthalkar 

Versus 

Sri Na raya n Ma nda!, S/o I.ate Buddhan 
tAa nda l, St at i on Master, Eastern Railway, 
Ankordd , Mugha l sa r a i, Vd r anas i. 

2. Prescribed Authority, under the payment 
of Wage s Act/As s i stai nt Labour Commissioner, 
Va r anas i. 

• •••••• Respondents. 

C/R Sri Shyamji Gaur 

Q I! .Q .§ !l (ORAL) 

Hon •ble Qr. R .K. Saxena, JM 

The app li ca nt s have approached t he Tribunal -
chdllenging the award ddted 20.5.9~ given by the prescribed 

Authority under payment of Wdges Act. 

2. Briefly stated, the facts of the case ore that 

respondent No . l was working as ~s sist a nt Station Master 

Contd ••• 2.,, 
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(Platform) at Mugbalsarai • Some of the Assistant Station 

Masters(platform) were given higher grace and were appointed 

as Ass is ta nt Stat~n 'AastelS(Cabin). The respondents No. l 

therefore contencis&.t hat he was deprived of the hir her grade. 

Therefore he made a complaint before the Prescribed ~uthority 

under payment of W?ges Act with the allegation that the act 

of the present applica nts did amount oeduction of Sdlary. 

The prescribed r\Uthority who is .respondent N
0

• 2 in the 

present O.A . gave a~Jard in favour of respondent No. l. 

Feeling aggrieved by this award, this O.A. has been filed. 

3. The provision of preferring appeal under Section 

17 of payment of V~ages Act is ma de but t ha"9 remedy was not 

ava iled ty the applica nts. Their Lordship of Supreme Court 
/'-' 

in the case K.P. Gupta Vs. Controller Printing and Station-

ery AIR 1996 SC 403 held that the powers of appellate 

aut hority unrer payme nt of Wa ges Act, were not taken away 

by Section 28 of ndministrative Tribunals Act 1985 . In 

suoh a view, t he app licant should ha ' e approached the appell­

ate authority as prescribed under Section 17 of the said 

Act. In view of this f actua l a nd legal position, we are 

of the vie w t hat this 0 •'"\. is not rnoi ntai na ble. The 0 .A. 

is therefor e dismis s ed. 

4. The s~ was granted at the time when this O.A. 

was a dmitted on 3.4.95, the said vacated. 

M!A,~~ "~· 


